CENTRAL ADMINISTRA TIVE TRIBUNAL
ERNAKUIL AM BENCH ‘

0.a,No., 265 of 1994

Friday this the 11th day of February, 1994

CORAM : '

THE Hon'ble Mr.Justice Chettur Sankaran Nair,Vice Chairman

1.

(By
1.
2e

3.

4.

[

Sejan J James,
Chief Booking Officer,
Aluva Reilway Station, Aluva,

P.Prabhakaran N:ir, Station Master
Grade II, Alw a Railway Statien
Aluva, :

K,Chandran, Booking Superviser
Aluva Railway Statien, Aluva.

K. P. Padmanabhan Nair,
Sr.Commercial Clerk Aluva
Railway Station, Aluva,

P, Aravindakshan, Peintsman,
Aluva Railway Station, Aluva.

A.V.Jacob, Gangman. '
Aluva Railway Station, Aluva.

V. Sathidevi, Sr.Commercial Clerk,
Aluva Railway Station, Aluva. esesssApplicants

Advocate Mr.G. Sukumara Menon)
Vse
Union of Indie, represented
by General Manager, Socuthern Rai lway,
Madres.3.,. :

Divisional Railway Manages,
Trivandrum Divis ien (Southern Railw ay)

Thypcaud, Trivandrum,

Divisl onal Personnel Officer, Divis ional
Office, S.Railway,Thycaud, Trivandrum,

Divis ional Accounts Officer, S_.Railway,'] :
Trivandrum Division, Thycaud,Trivandrum....Respondeif s

(By Advocate Mr,Thomas Mathew Nellimootil)

O RDER

Applicants claim City Compensatory Allowance

and House Rent Allowance in terms of Annexure.A2,
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Applicahts havé raised this ccnéention in Annexure,
Ad represent&:ation and ”tbat is now pending cénsiderat-
ion before th.e second respondent. Second respondent
is directed to take a decision on the representation
wit hin six weeks from today and communicate the

decision to applicantse.. -

24 With the aforesaid directiens, applicaﬁion
is disposed of. No costs.
Dated 11th February, 1 9% .
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CHETTUR SANKARAN NAIR{J)
VICE CHAIRMAN
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